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CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH, KOLKATA

No. Q.A, 350/00828/2017 o Date of order: 06.02.2019

Present

Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon'ble Dr. Nandita Chatterjee, Administrative Member

For the Applicant

Sri Subimal Kar,

Son of Bhola Nath Kar,

Working as GDSBPM under Inspector of Posts,
Contai Second Second Sub Division

and. resudlng as*V|Il &;Post Chouddachulu

Via = Kalagacma« ¥ g»« ~
. *f" Bist. - Midnapore East) Y
e Appliéa_nt.
.;:é""f ) *"‘
1’,7""’"15* : %z
;.Umon of_‘_ diay | .
.- through the’jSecretary .- :
..MInIStl'y bf*'Commumcatlon, u_
"~ Dak” Bhawan ERE T 4 P g
¥ ':, a(-‘»:" Vg V4
& New lelﬁ] 110 001. o
ri : [ i Ir
- 2. The Post Master General _ £
~ West Bengal Circle, 4 L .
""YogaYOg Bhawan,  »7  uvt S :
C.R:-Avenue, . .. e s

Kolkata ~ 7007012. - A F

3. The Superintendent of Post Ofﬁ'cés,
Contai Division, Contai, -
Midnapore-(East). =~

4. The Inspector of Posts,
Contai Second Sub Division, Contai,
Dist. — Purba Midnapore,
Pin Code No. : 721 401.

...... Respondents

Mr.'N. Roy, Counsel
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For the Respondents Mr. K. Prasad, Counsel
O RDER(Oral) ‘
Per Dr. Nandita Chatterjee, Administrative Member:

The instant Original Application has been filed under Section 19 of the

Administrative Tribunals Act, 1985 praying for the following relief:-

"(a) To issue direction upon the respondent to re-instate the applicant under the
respondent authority forthwith.

(b) To issue further direction upon the respondent to consider the representation
dated 19.08.2016 forthwith.

(c) To issue further dlrectlon upon the respondent to cancel and/or quash and/or
set-aside the nmpugned order dated 30.10.2015 forthwith.”

-

2. ‘Heard botht-Ld Counsei exammed pleadmgs and documents on record.
d ,;- Lh H 'k
4
3. The case of the apphcant as submltted throu‘éh«hls Ld. Counset |§that the

applicant has been suspended .on- grounds of m|sappropr|at|on of Government

money and although"thereafterwthe a

iacant has-- repald an amount of Rs.

L
mpeeny

‘eser ‘d to*the aut‘rrohtles for remstaterpent
L 1‘ . ‘ .

Fa

the respondent authorltles have not taken any- decision on the same. “ed. Counsel

further submits that no. disc1plmary proceedlngs have been initiated agalnst the

o~ h-. ‘4

applloant and,_fhence“kbemg aggneved the appltcant has approached the

2 " et 4 e, 5‘
,.'?‘ : ‘s . 13

Tribunal wnth the mstant Orlglnai Application. G o F

Ld. Counsel for the applicant seeks liberty to file a further :comprehensive

“representation citing circulars;-ag_applicable, jn,‘his"’supp‘gq_grt“""and Id. Counsel for

the respondents does not object.to.consideration of such representation in

accordance with law.

.;Accordingly, with the consent of the parties and, without entering into the

‘merits of the matter, we hereby accord liberty to the applicant to prefer a

‘comprehensive representation citing circulars, as applicable, in his support and

to submit the same to the concerned respondent authority within three weeks
from the date of receipt of a copy of this order. Once such representation is

received at his end, the concerned respondent authority will thereafter examine

1
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’ the same and issue a reasoned and speaking order in acocordanos with isw witiin
a further period of four weeks thereafter. In case, the applicant is found eligible
for reinstatement, actions may be taken accordingly, within further four weeks of

arriving at such decision.

8. With these observations and directions, the O.A. is disposed of. No costs.
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